J179 Question

Shri M. R. Krishna (Peddapalli):
Why is there this announcement in
Parliament about fasting?

dAC-wr way e AN (s W
aroaw feg) - awhE dewm @
i frasma &1 e /) T
FAe M gaga FA §1 I &
TF Frg A fewrm Smgar g
JTET WT A | WIGHY aX gem
ARG § WA F F FgT 97 fF
g T Ay A @ g ag fE
@ far are ey ¥ gy aFar faan o
BT A qw 51312 § Toan faar | & w0
F®?

Shri A. P. Sharma (Buxar): Re-
garding the proposéd statement by the
hon. Commerce Minister at 2-30 p.m.,
I would submit that it is &4 very im-
portant subject, and, therefore, we

should be allowed to ask questions
after the statement is made.

Mr. Speaker: That would be seen
at that time.

11.23 hrs,
QUESTION OF PRIVILEGE AGAINST
SHRI MADHU LIMAYE
Mr, Speaker: Now, Shri G. N. Dixit
might only ask for leave to raise the

question of privilege against Shri
Madhu Limaye....

Shri G. N. Dixit (Etawah): Under
rule 225... .

Mr. Speaker: He might only ask for
Jeave now.

Shri G, N. Dixit: Under rule 225, I
had raised the question of privilege,
and it was objected to. Under rule
225(2)....

st oA e (wREaQR)
g fat & #a1 g 7 A9 IFR qw
foru qr #ar ?
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Mr, Speaker: Now, he might agk for
leave. -

Shri G. N. Dixit: I ask for leave teo
taise the question of privilege, under
rule 225(2).

Shri 8. M, Banerjee (Kenpur): On a
point of order. I raise on a point of
order under rule 223. As I pointed
out yesterday also, rule 223 reads thus:

“A member wishing to raise a
question of privilege shall give
notice in writing to the Secretary
before the commencement of the
sitting on the day the question is
proposed to be raised. If the
question raised is based on a
docurnent, the notice shall be ac-
companied by the document.”.

I hope that you, Sir, have satisfied
yourself on these two counts,

Rule 224 reads thus:

“The right to raise a question
of privilege shall be governed by
the following conditions, namely:

(i) not more than one questiom
shall be raised at the same
sitting;

(ii) the question shall be res-
tricted to a specific matter of
recent occurrence;

(1il) the matter requires the inter-
vention of the House.".

Mr. Speaker: He had made that

point yesterday also.

Shri 8. M. Banerjee: On the 17th
August, 1966, just after the Question
Hour, this was what you had stated.
I am reading out from the proceedings
of the House, It is as follows:

‘RE: Question of Privilege against
the Minister of Food and Agriculture,

Mr. Speaker: There was a breach
of privilege notice given by Shri
Madhu Limaye in the first inst-
ance, and then by three Members
Shri Daji and Shri S. M. Bancrjee
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[Mr, Speaker]

and by Shri Madhu Limaye again
after four days.’.

Then, you argued and ultimately you
said:

“So far as this privilege is con-
cerned, it is of the utmost im-
portance that the notice must be
given immediately at the very first
opportunity; a delay of one day
or two days has been held to be
fatal to the entertainment of any
notice of breach of privilege. ..."”.

Then, Shri Kamath had interrupted
and said:

“You were pleased to say that
there should not be delay of
even 24 hours, that a delay of
even 24 hours may be fatal to the
privilege motion.”,

Then, there were
Shri Kamath said:

interruptions, and

“Please keep quiet....”.
Then, you had said:

“Order, order. Both sides will
kindly listen to me.”.

And we listened as we are listening
now. Then, you had said:

“There are decisions in which
two days, three days have been
held to be fatal.”.

Here, what is the specific subject?
The specific subject is that Shri Madhu
Limaye had sent a letter to you in
the form of a privilege motion which
read as follows:

“I hereby give notice of a pri-
vilege motion against one gentle-
man styling himself as Colonel
Amrik Singh alias K. S. Sahi. . .
If the document exists, then Mr.
Jit Paul, against whom a breach
of privilege motion is already
pending in the House, would be
guilty of another grave breach of
privilege....”

shri G- N. Dixit:
erder. The hon.

On a point of
Member 1s going
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back on the proceedings which had
taken place yesterday and which you
had closed yesterday when you were
going to ask for voting. Therefore,
rales 224 and 225 would not apply
now and they are gone.

Mr. Speaker: Shri S. M. Banerjee,
I thirk, had argued that point yester-
day.

Shri S. M. Banerjee: I had not
quoted at that trme because I had not.
got the document then.

Then, Shri Madhu Limaye had said
in his letter as follows:

“It is not for me to say whether
1this document exists or not. All
I know is that this constitutes a
scurrilous attack on the Hon.
Speaker. It is for the House and
the Privilege Committee to look
into the existence or otherwise
of this document and haul up Col.
Amrik Singh or Mr. Jit Paul as
the case may be for breach of
privilege.”.

Then, he went a step furthcr and
said. . . .

Shri M. R. Krishna (Peddapalli):
These are all details. Are you allow-
ing Lim to go into all those things
now?

Shri G. N. Dixit:
order. . . .

On a point of

Shri 8. M. Banerjee:
to another point now.

I am coming

Mr, Speaker:
straightway.

Shri S. M. Banerjee: I am not as
capable as you, Sir, or the other Mem-
bers. . . .

He should say that

Mr. Speaker: What is the use of
casting these reflections? I am asking
him tc give me the points or the facts
straightway.,

Shri S. M. Banerjee: 1 have my cwn
limitations both in regard to language
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and in regard to expression also.
Kindly hear me. My hon. friend
opposite had taken at least half an
hour yesterday.

Mr. Speaker: That was because he
was the Mover. But the hon. Mem-
ber Shri S. M. Banerjee is only rais-
ing a point of order,

Shri S. M. Banerjee: I only want
to gucte your own rulings. The rule
says that not more than one question
shall be raised at the same sitting and
that the question shall be restricted
to a specific matter of recent occur-
rence. In other words, the thing
:should have happened recently. In this
case, on what is this question of pri-
vilege based? It is based on the Ele-
venth Report of the Privileges Cum-
mitee vchich was laid on the Tatle of
the House and which was .aken up
yesterday for consideration. So, the
hon. Member’s motion for breach of
privilege is not based suddenly on
.any document, but it is based on the
report, on the findings of the Members
of the Privileges Committee, More
‘than three months or so have
elapsed since Shri Madhu Limaye had
written that letter, Shri G, N. Dixit
had never the wisdom to raise it then.
He ig seeking to raise it only now,
‘Therefore, my submission is that this
motion does not fulfil the conditions
laid down.

I, therefore, crave your indulgence
and request you to kindly consider the
point of order on this line and sce
whether this has been done on the
basis of any incident of a recent oc-
currence or whether thig is a delibe-
rate attack with mala fide intention
-and because of the axis of Shri Atulya
Ghosh and Shri S. K. Patil against
Shri Madhu Limaye, (Interruptions)

iy wy Fad (RA7) - WX farars
T AT qA A § 1 o T
¥ qF a9y ¥ 97 F9Y gAr fear
w27
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it ¥ (W) weEw TR,
T 9T HTH WTET &

_q'ga"rma'maafcuaﬂifmz
AR A ) O I@ag i fF
Z9 & GEEEIT HYA FH FT AT
F & fou qgt @@ y=ma A e
sife s & 1 wgt aw ffassr Mo
FTATTYE, T A IS FTITNE
IR AGET g § 1 A WH AW
fafaersr R & ar? o o7 @ A
foar 7wy faelt o furfassr g Y
qa e gats a1 feauars w49 2
g s gFw frg At | w s A FETiE
Sff 717 g8 § qEAe ATeer 2, ¥W
foo o9 7 7@ ) oS fFar | AT
¥ forfadrorer #3EY 1 fr¥e @ oY qfady
faar mar 2, ag T A DF F FEA
qAE | 39 & wrgre 97 g« ffaerr
W FY 714 F) TATLT TG A A1fRU
91| oq #Y wfwr o s gew fag
& @M ¥ o F0 T1fgC 97 W gw
T 59 AT ¥ ot st Tnfge a1
T FY qow 77 & §) o frfador s
7 fequers 3 T wfge a1 | €W
e # % A A ffaeer wff gar
¢ mg ¥aw @ fag grew W e B,
wfF WY 7§ § qdae) A § |
w1 ¥§ & ¥4 ag 2 fr wYE Graw daw
xw fog #1¢ frfass Ave &Y a1 awar
2, wif ofid? I § qEAe geaTeex
2 ? o wq ¥w e ffaser dvwa
ATy Y xArEq &, ar wfasy ¥ way-
frow & fafl meeq w1 w1 fafare
oA |13 FY fgraa agf @efy | whravg
¢ #faw # fafaes racee @ § ; ~
aY & oY w1 g et fafasrer s
BT & 7 AT THT § 7 € AR KA
fafadrsr o #Y Ay 2 agA wqfan
2
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Shri S. M. Banerjee: It has been
done with a view to wreak venge-
ance, Shri Madhu Limaye has ex-
posed them to the hilt,

o T AAGE Fifgan (wigranz):
A RRNEA, JAgE qF ACPAT FT qIH
3, &% wrq & wd FTAT wgar g 5 fawwr-
fawre gfafa M zg wea@ W
FUEY T §EA A g T g gHv
wfgq | TH 9g9 F HAGT AW A I
A HAfT Y F g, s F 7@ W
IR WA EA AN, 1 @ F a”
Qfeg, @fem famr agg & a8 weama
faqurfawe afafs & g8 7@ s
wifgq | MifF g ©x a3, T Wy
fd M aa A feafa & arr ¥ 3
aq & feafaar € g awat & 1 &
faarg & foq ag #F a%ar § 5 s\ @y
famd & 5w & wiag ag 19 @ gy e
qg qrow Arar fqEEn wwEd @
ot fiferd ¥ @F T A9 FATHA W
fI® %71 WIT 9T HHT QT |

3% & we Y gudy feafa ag gY awcly
ifsferh ¥ I g aFl &, av
WCHTT &, W TW GAF FITL WIAHT T
ford @ & N fow & sy §, @Y
WY ¥ F §, AR [ w9 ¢,
fet a@ & faesy ®Y 37 A TEA
feart arfge 1w oTw TR
FAR ¥ ¥ A, w0, i, T qrEdy W
o @ I, wW P o, A OF aw
WY &7 g aEA | gy awaAr 3 fw ooy
wy ol ¥ w7 § ag ata @ray

RarmifrrFmmiag @
f& we wE gret gE w7 AR
N T FQT §, AT OF wTIH 7Y
W& g § A "9 fyer w14, Ay o
et O & forg i ¥ e ag frarer
T JTAAT HY AT A 5 A & A
¥ A F gET @R ¥ A
w1 %) fegfoar g awt 1
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Wt Y w77 T feufr F amd
AN goad FWT 1 WOF A qEF
FAMAGEATE ) ITGARIN FTES
TYATT TAT ¥ WA ATAHE § WA
@ foe 5 agi ) sEAE % qg
¥ 78 oY §, gw AW ¥ 3y ww
TNAT—AR F W7 &% W a8 FEY
TaT—fF waE g AT gEnaT dare
FTX & a1 TR & TR A B ATAY FIQ
groo s ag @ faegr ATw g 1 W
I % el %Y 7g 9 forar | 39 oA N
o 7 faer & oF mraAr & o,
NG I &, N ATy,
(Interruptions).

Mr. Speaker: Instead of discussing
that, let him conclude,

o T EAET Mg . Iq
w2 & fgsrs @ &3, ;fF g
T oF FaR ¥, o% fraw @, fad
Sy & ot frgw & g7 wred S wwA
Rt faar =fgy o, Afew fee ot wiw
¥ wat wY @y fear, Wits ag wg ¥

fax F1 8, ‘A9z ME T ‘TR
(Interruptions)

e wgRe | W wra ¥ feaft ot
FRAHE | wamodz Iy )

o UR AFT Wy : avamn.
(Interruptions)

e WgRe - ¥ SH g Y ©§
@ g T A AW N 7w wkawy
# drex ww fX gow ¥ wgw e aw
I T @S

They have taken advantage of that_

o Tw wHYER Aifgar ¢ TEAiRw
v g ? oy st qew ¥ gw O g
Frar W@ E Ty ovar & 5 & S e



7187 Question
o TET v § 1 wifge wrE gw gen
s E?

R SRR . AR qeey ds

aF ) ¥ gm W ¥ g
(Interruptions)
Oxder, order. [ will ask the Leader

of the House to kindly read that letter
which hag been flourished twice here
in this House.

WMo TW XAT Wfgn - ogx &

AT T FH FEAT, ITF qIT |

The Leader of the Houge
Batya Narayan Sinha) rnose—

(Shri

Shri Surendranath Dwivedy (Ken-
drapura): This is not the proper pro-
esedure, He wag wanting to ask the
leave of the House for a privilege
motion. On that points of order have
been raised. Before that is disposed
of, you gre agking gomebody else 1o
read something else,

Mr. Speaker: Because he has raised
.

Shri Surendranath Dwivedy: He
raised another point, In the course
of g particulay discussion, cap anyone
raise any other matter which is not
relevant to the matter under discus-
sion? This is an extraneous matter.

Shri Ranga (Chittoor): We do not
know about it,

Shri Surendranath Dwivedy: 1 do
mot think you shoulq introduce it in
the midst of this discussion,

Mr. Speaker: All right.

So far as these points of order are
concerned, the main point made is that
this is not a matter of recent occur-
rence, that that Jetter written by Shri
Madhu Limaye was written fo me
about two months ago,

AGRAHAYANA 13, 1888 (SAKA)
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o TR RAET wWifgn ;. wsaw
wERT, Y [H qW AL T A ? W
AT @ ar [ A dfe )

o wgEm - K A g7 faam ¥

That ]etter was written {0 me about
two monthg ago. That is correct. But
that jetter did not give amy cause of
action for gny breach of privilege, It
is only after the Privileges Committee's
finding that there is no such letter that
Amrik Singh had referred to that this
cause hag arisen. Therefore, that is
not belated ang that is of recent oc-
currence. I would now ask those
Members who are in favour of leave
being granted to rige in their places--
As more tharmr™25 Members have risen
in their places, leave is granted,

Mo TR 7T &£ weme
wR3eT ;. ug 3% T & | W9 a8 W
7 72 ¥? AT HY 7 4T FY TAX R
# 7 wg oF areer ) = F @ gew
FTAE

weuR wAw - qR Fgr oy § R
Tq WA T FAST AT WA ¥ I q7T
W EEEF | WX I GT EF aL K
&I FAT TEO §, A qH q@E T
wE oaOd @ (Imeerrup-
tions )  ¥fww T @AY
FAH & qrE AAT JTAT F, A7 §H I
F1¢ agg T@F EniY 1 T RS KA
33w, (Interruptions)

Y o WYo AN . TR A F AV
T a% % ¥ oo A | i T @A
g =ifa

wegm s - ¥ gare d fe
I AR FHFE | fam
77 TN 3G fr war N A frfadrs
guT & AT A (Interruptions)
Is that the pleasure of the House?
Several hon. Members: Yes, yes,
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= Ay fowa : weaw wgew, ¥
FT FE agT AT g E ?

Shri G. N. Dixit: I move:

“That the matter be referred to
the Committee of Privileges.”
Mr. Speaker: Motion moved:

“That the mattey be referred to
the Committee of Privileges.”

o fomm qeamas  ("EEEqR)
FEA R AT FTA G FTHET BT

st TwEEE qEw (e
mﬁﬁnqmg‘vﬁaﬂ% |

Shrimati Renu Chakravartty: (Bar-
rackpore): I wish to move gn amend-
ment that the matter ghould be dis-
cussed in the House,

Mr. Speaker: No, no.

Shri S. M. Banerjee: 1 move:

“That the question of breach
of privilege for which leave has

‘Division No. 24]
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been granted be discussed in the
House.” '

Seveal Hon. Members: No, no.

Shrimati Renu Chakravartty: Why
are you afraid?

Mr. Speaker: This is a substitute
motion,

Shri Surendranath Dwivedy: 1
move;

“That the Report of the Com-
mittee be submitted to the House
on Monday”.

Mr. Speaker: I will put that. First
I will put Shri Banerjee’s motion,

The question is:
“That the question of breach
of privilege for which leave has

been granted be discussed in the
House.”

The Lok Sabha divided:

[xx°47 hrs.

Banerjee, Shri S.M.
Bhattacharya, Shri Dinen
Bheel, Shri P.H.
Chatterjee, Shri H.1’,
Deo, Shri P.K.
:Dharmal ingam, Shri
Gulshan, Shri

Abdul Rashid Bakshi, Shri
Abdul Wahid, Shri T.
Achal Singh, Shri
Achuthan, Shri

Alva, Shri A.S.

Alva, Shri Joachim

Azad, Shri Bhagwat Jha
na Singh, Shri

Barman, Shri P. C.
Basappa Shri

Bhakt Darshan,Shri

Bist, Shri J.B.S,

Brij Bosi Lal, Shyi
Chakrave:ti, Shri '\R.
Chanda, Shrimati Jyotina
Chandak, Shri
Chandrabhan Singh, Dr.

Gupie, Shri Kashi Ram
Kunhan, Shri P.

Lohis, Dr. Ram Manohar
Mukerjee, Shri H.N.
Nair, Shri Vasudevan
Patinayak, Shri Kishen
Roy, Dr. Saradish

NOES

Chandriki, Shri
Chaturvedi, Shri $.N.
Chaudhuri, Shrimati Kamaula
Chavan, Shri D.R.
Chavda, Shrimati Johraben
Das, Shri B.K.

Das, Shri N.T.

Dass, Shri C.

Desai, Shri Morurji
Deshmukh, Shrimati Vimla
Deshmukh, Shri B.D.
Dhuleshwar Meens, Shri
Dighe, Shri

Dixit, Shri G. N.

Dubey, Shri R. G.
Dwivedi, Shri M.L.

Gujraj Singh Rao, Shri

Singh, Shri J.B.
Swamy, Shri Sivamurthi
Vishram Prasad, Shri
Warior, Shri

Yadav, Shri Ram Sewak
Yashpal Singh, Shri

Govind Das, Dr.
Gowdh, Shree Veerana
Guha, Shri A. C.

Gupta, Shri Shiv Charan
Hansda, Shri Subodh
Hanumanthaiya, Shri
Harvani, Shri Ansar
Hazarika, Shri J.N.
Heda, Shri

Jadhav, Shri Tulsidas
Jagjivan Ram, Shri
jayaraman, Shri

Jedhe, Shri

Joshi, Shri A.C.

Joshi, Shrimati Subhadra
Kamble. Shri

Kappen, Shri

Kedaria, Shri C.M.
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Keishing, Shri Rishang
Khan, Shri Shahnawaz
Kindar Lal, Shrl

Kisan Veer, Shri

Kotoki, Shri Liladhar
Kouialgi. Shri H.V.
Kripa Shankar, Shri
Krishna, Shri M.R.
Kureel, Shri B.N.

Laskar, Shri N.R,

Linga Reddy, Shri H.C.
Lonikar, Shri

Mahadeo Prasad, Shri
Mahadeva Prasad, Dr.
Mahida. Shri Narendra Singh
Mali Mariyappa, Shri
Malhotra, Shri Inder J.
Mandal, Dr. P.

Mantri, Shei D.D.
Masuriya Din. Shri
Mathur, Shri Harish Chandra
Mathur, Shri Shiv Charan
Mchrotra, Shri Braj Bihari
Mehta, Shri J.R.

Melkote, Dr.

Menon, Shri P.G.

Mires, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri M.P.
Mohammad Yusuf, Shri
Mohanty, Shri Gokulananda
Mohsin, Shri

Morarka, Shri

More, Shri K.L.
Muthish, Shri

Naidu, Shri, V.G.

Naik, Shri D.J.

Naskar, Shri .S
Nesamony, Shri

Wiranjan Lal, Shri
Pandey, Shri R.S.

Pandey, Shri Vishwa Nath

Mr. Speaker:
division is:

Ayes 20; Noes 179.

The motion was negatived.

The resylt of the
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Panna Lal, Shri

Patel, Shri N.N.
Patil, Shri D.S.

Patil, Shri M.B.

Patil, Shri $.B.

Patil, Stri S.K.

Paril, Shri T.A.

Patil, Shri V.T.
Pattabhi Ramen, Shri C.R.
Prabhakar, Shri Naval
Pratap Singh, Shri
Puri, Shri D.D.

Rajs, Shri C.R.

Raju, Shri D.B.

Ram, Shri T.

Ram Sewsk, Shri
Ram Swarup, Shri
Ramdhani Das, Shri
Raomeshekhar Prassd Singh, Shri
Raue, Shri

Rangs Rao, Shri
Ranjit Singh, Shri
Rao, Shri Hanmanth
Rao, Shri Jaganatha
Rao, Shri Muthyal
Reo, Shri Rajagopals
Rao, Shri Ramapathi
Rao, Shri Rameshwar
Rattan Lal, Shri

Raut, Shri Bhola

Ray, Shrimaii Renuka
Reddi, Dr. B. Gopals
Reddiar, Shri

Reddy, Shri Nurayan
Reddy, Shri Ramkrishns
Reddy, Shri Surender
Roy, Shri Bishwanath
Sahu, Shri Rameshwar
S , Shri A.S.

Shri

Sanji Rupji, Shri
Saraf, Shri Sham Lal

Satyabhama Devi,”Shrimati

Sen, Shri P.G.

Shah, Shri Manubhaij

Shah, Shrimati Ja aben

Shakuntala Devi, Shrimati

Shankaraiya, Shri

Sharma, Shri D.C.

Sharma, Shri K.C.

Sheo Narain, Shri

Shree Narayan Das, Shri

Siddananjappa, Shri

Sid liah, Shri

Sidheshwar Prasad, Shri

Singh, Shri K.K,

Sinha, Shrimati Ramdulari

Sinha, Shri Satya Narayan

Sinha, Shrimati Tarkeshwari

Sivappraghassan, Shri Ku.

Snatak, Shri Nardeo

Soundaram Ramachandran,
Shrimati

Subbaraman, Shri

Subramanyam, Shri T.

Sumat Prasad, Shel

Swaran Singh, Shri

‘Thengal, Shri Nallakoya

‘Thomas, Shri A.M.

‘Tiwary, Shri D.N.

Tiwary, Shri K.N.

Tiwary, Shri R.S.

Tripathy, Shri Krishna Deo

Ulkey, Shri

Ulaks, Shri Ramachandrs

Upadhayays, Shri Shiva Dun

Vaishys, Shri M.B.

Valvi, Shri

Varma, Shri Ravindre

Veerappa, Shri

Vyss, Shri Radhelal

Yadab, Shri, N.P.

Yadav, Shri Ram Harkh

Yadava, Shri B.P.

weq " AT . IF 7F TAL B

ST AFY i WTT FT HAT HGAT |

Shri Vasudevan Nair
Will he explain how it can

puzha):

be done? There is one Sunday.

Mr. Speaker: Now, I put Mr. Dixit's

motion. The question is:

“That the matter be referred to
the Committee of Privileges.”

Shri Surendranath

2374 (Al) LSD-2.

Mr. Speaker: The question is:

Dwivedy: My
motion should first be put.

“That the matter be reférred to
the Committee of Privileges.”

The Lok Sabha divided.

-
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Division No. 25)

Abdul Rashid Bakshi, Shri
Abdul Wshid, Shri T.
Achal Singh, Shri
Achuthan, Shri
Alva, Shri A.S.
Alva, Shri Joachim

zad, Shri Bhagwat Jha
Bal Krishna Singh, Shri
Balmiki, Shri
Barman, Shri P.C.
Bhakt Darghan, Shri
Bist, Shri ].B.S.
Brij Basi Lal, Shri
Chakraverti, Shrl P.R.
Chanda, Shrimati Jyotena
Chandak, Shri
Chandrabhan Singh, Dr.
Chandriti, Shri
Chaturvedi, Shri S.N.
Chaudhry, Shri Chandramani Lal
Cheuchuri, Shrimati Kamals
Chavan, Shri D.R.
Chaevda, Shrimati Johraben
Das, Shri B.K.
Das, Shri N.T.
Dass, Shri C.
Deszi, Shri Morarfi
Deshmukh, Shrimati Vimls
Deshmukh, Shri B.D.
Duleshwar Meena, Shri
Dighe, Shri
Dirit, Shri G.N.
Dubey, Shri R.G.
Dwivedi, Shri M.L.
Gahmari, Shri
Gajraj Singh Reo, Shri
Govind Dy, Dr.
Gowdbh, Shri Veeranna
Guha, Shri A.C.
Gupta, Shri Shiv Charan
Hansds, Shri Suhodh
Hanumanthaiva, Shri
Harvani, Shri Ansar
Hazarika, Shri J.N.
Heda, Shri
Jadhav, Shri Tulsides
Jaglivan Ram, Shri
Jayaraman, Shri
Jedhe, Shri
Joshi, Shri A.C.
Joshi, Shrimati Subhadra
Kamble, Shri
Kappen, Shri
Kedaria, Shri C.M.
Keishing, Shri Rishang
Khan, Shri Shahnawa:
Kinder Ld, Shri
Kisan Veer, Shri
Koroki, Shri Liladhar
Koujalgi, Shri H.V.
Krips Shankar, Shri
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Krishna, Shri, M.R.
Kureel, Shri B.N.

Laskar, Shri N.R.

Lines Reddy, Shr H.C.
Lonikar, Shri

Mahadeo Prasad, Shri
Mshadeva Prasad, Dr.
Mahida, Shri Narendra Singh
Mali Mariyapps, Shri
Malhotra, Shri Tnder J.
Mandal, Dr. P.

Mantri, Shri D.D.
Mansuriys Din, Shri
Mathur, Shri Herish Chandrs
Mathur, Shri Shiv Charan
Mehrotra, Shri Braj Bihari
Mehta, Shri J.R.

Melkote, Dr.

Menon, Shri P.G.

Mirza, Shri Baker Al
Mishra,Shri Bibhuti
Mishra, Shri M.P.
Mohammad Yusu’, Shri
Mohanty, Shri Gokulananda
Mohsin, Shri

Morarka, Shri

More, Shri K.L.
Muthish, Shri

Nsidu, Shri V.G.

Naik, Shri D.J.

Naskar, Shri P.S.
Nesamony, Shri

Niranjan Lal, Shri
Pandey, Shri R.S.

Pandey, Shri Vishwa Nath
Panna Lal, Shri

Patel, Shri Chhotubhai
Patel, Shri NN,

Patil, Shri D.S.

Patil, Shri M.B.

Patil, Shri S.B.

Patil, Shrl S.K.

Patil, Shri T.A.

Pattabhi Raman, Shri C.R.
Prabhakar, Shri Naval
Pratap Singh,

Pugi, Shri D.1.

Raju, ShriC....

Raju, Shri D.L.

Ram, $hri T.

Ram Sewak, Shri

Ram Swarup, Shri
Remdhani Das, Shri
Remeshekhar Prassd Singh, Shri
Rane, Shri

Renga Reo, Shrl

Ranjit Singh, Shri

Reo, Shri Hanmanth

Reo, Shri Jsganathe
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Rao, Surl M thyal

Rao, Shri Rejagopala

Rso, Shri Remapatht

Rao, Shri Rameshwar
Rattan Lal, Shri

Raut, Shri Bhola

Ray. Shrimati Reouks
Reddi, Dr. B. Gopals
Reddiar, Shri

Reddy, Shri Narayan
Reddy, Shri Ramkrishna
Reddy, Shrj Surender
Roy, Shri Bishwanath
Sahu, Shri Ramcshwar
Saigal, Shri A.S

Samnani, Shri

Sanji Rupji, Shri
Satyabhama Devi, Shrimsti
Sen, Shrj P.G.

Shah, Shri Manuthai
Shab, Shrimati Jayaben
Shakuntala Devi, Shrimati
Shankaraiya, Shri

Sharma, Shri A.P.
Sharma, shri D.C.
Sharma, Shri K.C.
Sheo Narain, Shri

Shree Narayan Des. Shri
Siddananjappa, Shri
Siddhanti, Shri Jagdev Singh
Siddiah, Shri
Sidheshwar Prasad, Shri
Singh, Shri K.K.
Sinhs, Shrimati Ramdulari
Sinha, Shri Satya Narayan
Sinha, Shrimati Tarkeshwari
Sivappraghassan, Shri Ku.
Snatak, Shri Nardeo
Soundaram Ramachendran, Shrimat
Subharaman, Shri
Subramanyam, Shri T,
Somat Prasad, Shri
Swaran Singh, Shri
Thengal, Shri Nallakoys
‘Thomas, Shri A.M.
Tiwary, Shri D.N.
Tiwary, Shri K.N.
Tripathi, Shri Krishna Deo
Uikey, Shri
Ulaka, Shri Ru:nachandra

Vaishya, Shri, M.B,
Valvi, Shri

Varma, Shri Revindra
Veerappa, Shri

Vyar, Shri Radhela?
Yadab, Shri N.P.
Yadav, Shri Ram Harkh.
Yedava, Shri B.P.
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Baneriee. Shri S.M.
Bhattacharya, Shri Dinen
Bheel, Shri P.H.
Chatierjee, Shri H.P
Dharmalingam, Shri
Guishap, Shri

AGRAHAYANA 12, 1888 (SAKA)

NOES

Kunhan, Sbri P.

Lohia, Dr. Ram Manohar
Mukerjee. Shei HN.
Nair. Shri Vasucevan
Pattnayak, Shri Kishen
Roy. Dr. Saracish

Swamy, Shri Sivamurtbi
‘Tiwary, Shri R.S,
Vishram Prasad, Shri
Wazior, Shri

‘Yadav, Shri Ram Sewak
Yashpal Singh, Shri?
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Gupia, Shri Keshi Ram
Mr. Speaker:
division is:
Ayes: 179; Noes 20
The motion was adopted.
&t Fo @To WA (wiw) @ AT
Atz 3w A Tg g & 1 AW A S
1w wg e &
»t we fag afgrdt (as9w) -
F AV W A FTH AGY AT @
2
Mr. Speaker: That would be taken
into account. Mr. Dwivedy has said
that the Committee be asked to re-

port by Monday. That would be
physically impossible.

The result of the

Shri Surendranath Dwivedy: My
amendment is that the Committee
should sit tomorrow, although it is a
Sunday because the last day available
to us is Monda, and there is the desire
that this matter should be disposed of
before we adjourned. If the Com-
mittee reports by Monday, the House
will have the opportunity to discuss
that matter also.

Shrimati Renu Chakravartty: What
ig the point in sending it to the Com-
mittee of Privileges? Let us under-
stand it. We understand that they
have a stick and they have got a big
handle to beat. But whether they will
beat at all, I do not know. The point
now is this. What is going to happen
to this Privilege Committee’s rcport?
In the lame duck session, you will
come and we will have no time to
take it up because we cannot take up
any extraneous matters. Where do we
stand?

ot wy fowa : o@ woaw AR,
W & W ¥ qn gfng

Singh, Shri J.B.

Y i L Tatt SR TE VY

2] “

o TR wAET 8fgar © wem
wgvaw, ¥a afafa § gv & F9¢ g0 avg
& ag9 N Tfee 1 ag WE v oy
ar qIA W F w0y, ant F 7 @Y vaww
7Y & A W I A Y Tty
g afee | wEf dar 7 & 9w fr
wfiqer w7 & farY atg & daem w1 e

ooqR wEew c ag f M @ ¥
EABE FAT §

o T FAER Wi : Ay fomdy
®t g s Afge |+ w9y fawy Wy
AT QY arg FgA w1 AT faar s
aifgy AR WR gL AT WmE 3w
FgO g A qEEr | A% fadan
=fge

we SR ;. N| qg Ay FAET B
atq gRiT 1 FASY F FIT F F1E qraEr
g | wEAT |

TR g warfaa Ag) g f 97 Ay
) a% Fg1 W & awEt fae ae
aifgy 1 ag I I o faar sw

Shri N. C. Chatterjee (Burdwan):
1 want to point out that it is a physi-
cally impossible burden on us, on the
committee of privileges, We cannot
possibly do justice to it because it has
got to be thrashed out properly; it will
take time. We will have to hear Mr.

Limaye and Dr. Lohia and others
also.

W waw wEw o freeT awE aw
LU S I

wa ag fazd), wfw gawr fors wrar
xufeg #ex we 7 grow Iw fagdt
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Y ETST Y 9g X AAF groa &1 AT
F OO FANT AR A ITF AR A
& aq w7 F | ag ag (a2 g faak
R H Az avgw A fovw G a1 9%
fad 3R fran a1 f a7 g
¢ % g9 ¥ ¥wT Wgg & fawre
ETATTF FY A IH AT qOF FAAT 4T |
& guaqt § (% 98 &1 0 30 1
ag wAw g e fF ag fagdy

] . vmEEma ) L
ag ag fa=dY & foraey g5y femrevan
o 1 ag § ®wr g fg,

The Speaker, Lok Sabha. # qUH ¥
This is marked personal and confi-
dential.

An hon. Member: What is the date?

The Leader of the House (Shri
Satya Narayan Sinha): It is, New
Delhi, 19th February, 1964. It reads:

“Dear Shri Bhagavati,

One Mr. Sardul Singh of G. S.
Cables was given temporary al-
lotment of a quarter for three
months only. He has migrated
from my home district and, there-
fore, his mother came to me and
explained the circumstances gnd
that his family is in urgent neces-
sity of a quarter out of turn.

1 am just drawing your atten-
tion to this case to see whether
anything can be done for this
family . . .

Shri D. C. Sharma (Gurdaspur):
This does not mean anything.
8hri Satya Narayan Sinha:

“I am sending herewith a copy
of the original letter of temporary
allotment.”

Yours sincerely”.

wouw WENEE WA GrEY HEar
W & o FTFT o & X gA A
foar ¢ (vamwam)

Shri R. 8. Pandey (Guna): It is
not only that Dr. Lohia has created a
sensation by showing this letter. Here
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is that letter. I would invite the
Leader of the House to see the
letter. By that letter, Dr. Lohia
has in fact tried to show that there
might be something very bad, some-
thing sensational, something unfortu-
nate, in that letter that was writtem
by you and that in the contents you
wanted to support a movement and
just request the Government that
some concession has to be shown. Let
the country know what kind of
attitude is taken by Dr. Lohia towards
the highest, august person who is pre-
siding over the destiny of this coun-
try.

Some hon. Members: Shame, shame
(Interruption).

o W WA dfgar ;W@ 7@
HYE q9 &) T § | A FA-FAA FY
I T @, ag fawfar &7 ama &
T ¢ | Uy gF wee-Nfefed ¥ oW
qFaT & |
it geq arvaw fegy ;& grow FY
wEEET & fag 91T oY g s
3 forg are AT aregan g i faw aa
9T qgF &4 f2ar ITT § —WIeE-aTE-
=& adArewz, fafara s &) wfeqae ]
¥ ag sTsT-m-eA (Ared< 3w &)
Wt Uw ¥aF qEA c wd A
fagrw &3, @ I A HISET-MH-
TN qErERTE |
Shrimati Renu Chakravartty: If it
is a normal thing, why should it be
marked confidential?
st "y fGmi . @ @1 gemEr
Aford fx aw Frehrefraga aqi qr ?

1153 hrs
PAPERS LAID ON THE TABLE
NOTIFICATION UNDER CusToMS ACT.

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
Sir, I beg to lay on the Table—

(1) A copy of Notification No.
G.SRR. 1785 published in





